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Central Administrative Tribunal
Principal Bench

O.Ae Noo 447/95
New Delhi, this the 14th day of August, 19954

Hon'ble shri N.V.Krishnan, Vice-Chaimin { A)
Hon'ble 3nt,Lak'shpi Swaminathan, Member (J)

Shri Rajman Maurya
s/o Shri Gaya Pars ;d Maurya,
89, Type-1, Gulabi Bagh,

elhl o.oAppliCéf‘t

- ( By None)

Versus

Chief Secretary,

Govto of NoCeT o of Delhi’

Delhi-

Dy, Secretary (Adamn.),

Govt. of NoCoTo of Delhi'

(Legislative Assembly Sectt. ),

Uldo Sectt. ’ Del hio P oReSPOHd ents

~ (By Shri surat Singh, advocate)

- “BDER ((RAL)

(delivered by Hon'ble Shri N-VeKrishnan, Vice-Chairman(a)

Ne have heard, The aPPlicant prays that a direction
should be issued to the respondents to re-imduct him as

a casual workers The applicait was earlier engaged in the
Legislative Assambly 3ecti, of the Legislative As senbly of
Govt. of N.C.T.,Delhi., The direction is Sought to the

De;uty Secretary( admn.), Le iAslative Assembly sectt,
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Earlier, two similar applications were hesrd
by us amd we hwve held that in view of the provisi on
of clause (d) of section 2 of the Adninistrstive
Tribunal Act, 1985, we have no jurigdiction in the
mattery Accordingly, in this Case also we hold th,t
we have no jurisdiction and we, therefore, direct to e

the Registry to return One copy of the applicition to

7 ¢
the applicint for Presentation before M appropriste

forum, GeA. dispoged of accaxrdingly, In the circums tances,

MeAe No. 1534/95 stands di emis sed!
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AM&JQ&* ’ LSL(;N.Q*%
(Smtdakshmi S.ap inath?n)

( NeV.Krishnan)
Member (J

Uice-Chairm an,
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